
WP(C) No.100/2015 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
14.05.2015 

 

 

 Heard Mr. S.Banik, learned counsel appearing for the 

petitioner and also Mr. K.Paul, learned CGC, appearing for the 

respondents.  

 Issue notice returnable by first week of June. 

 No formal notice need be issued as respondent have 

entered appearance through the learned CGC.  

 There is a prayer for interim. In the support of the 

interim, learned counsel for the petitioner submits at the Bar 

that this Court had already passed the interim orders staying 

the operation of the impugned orders in the writ petitions 

similar to the present writ petition. In support of his 

contention, learned counsel for the petitioner had drawn the 

attention of this Court to the earlier interim orders passed in 

similar cases. Copy of the earlier interim orders is also 

available as Annexure-A to the additional affidavit filed by the 

petitioner. The operation of the impugned order dated 10-12-

2014 shall remain suspended till the returnable date.  

 List this case on 01-06-2015.  

 

 

JUDGE 

 

S.Rynjah  



WP(C) No.101/2015 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
14.05.2015 

 

 

 Heard Mr. S. Banik, learned counsel appearing for the 

petitioner and also Mr. K.Paul, learned CGC, appearing for the 

respondents.  

 Issue notice returnable by first week of June. 

 No formal notice need be issued as respondent have 

entered appearance through learned CGC.  

 There is a prayer for interim. In the support of the 

interim, learned counsel for the petitioner submits at the Bar 

that this Court had already passed the interim orders staying 

the operation of the impugned orders in the writ petitions 

similar to the present writ petition. In support of his 

contention, learned counsel for the petitioner had drawn the 

attention of this Court to the earlier interim orders passed in 

similar cases. Copy of the earlier interim orders is also 

available as Annexure –A to the additional affidavit filed by the 

petitioner. The operation of the impugned order dated 11-08-

2014 shall remain suspended till the returnable date.  

 List this case on 01-06-2015.  

 

 

JUDGE 

 

S.Rynjah  

 



WP(C) No.102/2015 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
14.05.2015 

 

 

 Heard Mr. S. Banik, learned counsel appearing for the 

petitioner and also Mr. K.Paul, learned CGC, appearing for the 

respondents.  

 Issue notice returnable by first week of June. 

 No formal notice need be issued as respondent have 

entered appearance through learned CGC.  

 There is a prayer for interim. In the support of the 

interim, learned counsel for the petitioner submits at the Bar 

that this Court had already passed the interim orders staying 

the operation of the impugned orders in the writ petitions 

similar to the present writ petition. In support of his 

contention, learned counsel for the petitioner had drawn the 

attention of this Court to the earlier interim orders passed in 

similar cases. Copy of the earlier interim orders is also 

available as Annexure –A to the additional affidavit filed by the 

petitioner. The operation of the impugned order dated 12-12-

2014 shall remain suspended till the returnable date.  

 List this case on 01-06-2015.  

 

 

JUDGE 

 

S.Rynjah  

 



WP(C) No.103/2015 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
14.05.2015 

 

 

 Heard Mr. S. Banik, learned counsel appearing for the 

petitioner and also Mr. K.Paul, learned CGC, appearing for the 

respondents.  

 Issue notice returnable by first week of June. 

 No formal notice need be issued as respondent have 

entered appearance through learned CGC.  

 There is a prayer for interim. In the support of the 

interim, learned counsel for the petitioner submits at the Bar 

that this Court had already passed the interim orders staying 

the operation of the impugned orders in the writ petitions 

similar to the present writ petition. In support of his 

contention, learned counsel for the petitioner had drawn the 

attention of this Court to the earlier interim orders passed in 

similar cases. Copy of the earlier interim orders is also 

available as Annexure –A to the additional affidavit filed by the 

petitioner. The operation of the impugned order dated 27-03-

2015 shall remain suspended till the returnable date.  

 List this case on 01-06-2015.  

 

 

JUDGE 

 

S.Rynjah  

 



WP(C) No.104/2015 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
14.05.2015 

 

 

 Heard Mr. S. Banik, learned counsel appearing for the 

petitioner and also Mr. K.Paul, learned CGC, appearing for the 

respondents.  

 Issue notice returnable by first week of June. 

 No formal notice need be issued as respondent have 

entered appearance through learned CGC.  

 There is a prayer for interim. In the support of the 

interim, learned counsel for the petitioner submits at the Bar 

that this Court had already passed the interim orders staying 

the operation of the impugned orders in the writ petitions 

similar to the present writ petition. In support of his 

contention, learned counsel for the petitioner had drawn the 

attention of this Court to the earlier interim orders passed in 

similar cases. Copy of the earlier interim orders is also 

available as Annexure –A to the additional affidavit filed by the 

petitioner. The operation of the impugned order dated 27-03-

2015 shall remain suspended till the returnable date.  

 List this case on 01-06-2015.  

 

 

JUDGE 

 

S.Rynjah  

 



WP(C) No.105/2015 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
14.05.2015 

 

 

 Heard Mr. S. Banik, learned counsel appearing for the 

petitioner and also Mr. K.Paul, learned CGC, appearing for the 

respondents.  

 Issue notice returnable by first week of June. 

 No formal notice need be issued as respondent have 

entered appearance through learned CGC.  

 There is a prayer for interim. In the support of the 

interim, learned counsel for the petitioner submits at the Bar 

that this Court had already passed the interim orders staying 

the operation of the impugned orders in the writ petitions 

similar to the present writ petition. In support of his 

contention, learned counsel for the petitioner had drawn the 

attention of this Court to the earlier interim orders passed in 

similar cases. Copy of the earlier interim orders is also 

available as Annexure –A to the additional affidavit filed by the 

petitioner. The operation of the impugned order dated 10-12-

2014 shall remain suspended till the returnable date.  

 List this case on 01-06-2015.  

 

 

JUDGE 

 

S.Rynjah  

 



WP(C) No.106/2015 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
14.05.2015 

 

 

 Heard Mr. S. Banik, learned counsel appearing for the 

petitioner and also Mr. K. Paul, learned CGC, appearing for the 

respondents.  

 Issue notice returnable by first week of June. 

 No formal notice need be issued as respondent have 

entered appearance through learned CGC.  

 There is a prayer for interim. In the support of the 

interim, learned counsel for the petitioner submits at the Bar 

that this Court had already passed the interim orders staying 

the operation of the impugned orders in the writ petitions 

similar to the present writ petition. In support of his 

contention, learned counsel for the petitioner had drawn the 

attention of this Court to the earlier interim orders passed in 

similar cases. Copy of the earlier interim orders is also 

available as Annexure –A to the additional affidavit filed by the 

petitioner. The operation of the impugned order dated 14-01-

2015 shall remain suspended till the returnable date.  

 List this case on 01-06-2015.  

 

 

JUDGE 

 

S.Rynjah  

 



WP(C) No.107/2015 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
14.05.2015 

 

 

 Heard Mr. S. Banik, learned counsel appearing for the 

petitioner and also Mr. K.Paul, learned CGC, appearing for the 

respondents.  

 Issue notice returnable by first week of June. 

 No formal notice need be issued as respondent have 

entered appearance through learned CGC.  

 There is a prayer for interim. In the support of the 

interim, learned counsel for the petitioner submits at the Bar 

that this Court had already passed the interim orders staying 

the operation of the impugned orders in the writ petitions 

similar to the present writ petition. In support of his 

contention, learned counsel for the petitioner had drawn the 

attention of this Court to the earlier interim orders passed in 

similar cases. Copy of the earlier interim orders is also 

available as Annexure –A to the additional affidavit filed by the 

petitioner. The operation of the impugned order dated 10-01-

2015 shall remain suspended till the returnable date.  

 List this case on 01-06-2015.  

 

 

JUDGE 

 

S.Rynjah  

 



WP(C) No.108/2015 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
14.05.2015 

 

 

 Heard Mr. S. Banik, learned counsel appearing for the 

petitioner and also Mr. K.Paul, learned CGC, appearing for the 

respondents.  

 Issue notice returnable by first week of June. 

 No formal notice need be issued as respondent have 

entered appearance through learned CGC.  

 There is a prayer for interim. In the support of the 

interim, learned counsel for the petitioner submits at the Bar 

that this Court had already passed the interim orders staying 

the operation of the impugned orders in the writ petitions 

similar to the present writ petition. In support of his 

contention, learned counsel for the petitioner had drawn the 

attention of this Court to the earlier interim orders passed in 

similar cases. Copy of the earlier interim orders is also 

available as Annexure –A to the additional affidavit filed by the 

petitioner. The operation of the impugned order dated 18-02-

2015 so far the petitioner is concerned shall remain suspended 

till the returnable date.  

 List this case on 01-06-2015.  

 

 

JUDGE 

 

S.Rynjah  

 

 



CR (P) No.4/2015 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
14.05.2015 

  

  As prayed for by the learned counsel for the petitioner, list this 

case on 16.07.2015.  

 

JUDGE 

Lam 

 

 

 

 

 

 

 

 

 

 

 

 

 



WP(C) No.37/2015 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
14.05.2015 

  

  Affidavit had been fiiled that in pursuance of this Court order 

dated 12.03.2015 allowing the petitioner to take steps for service of notice of 

the present writ petition to the respondents No.5 – 84 by substituted service 

through paper publication, the steps had been taken for substituted service 

by paper publication in two leading local dailies i.e. The Meghalaya Times 

dated 18.03.2015 and Kynjatshai (Vernacular daily) dated 18.03.2015 and 

19.03.2015. 

  Perused the affidavit. 

  Service of notice of the present writ petition to the respondents 

No.5 – 84 shall deem to have been effected properly.   

  None appears for the respondents No. 5 – 84 without giving 

any reason. 

  Ms. S Bhattacharjee, learned GA appearing for the 

respondents No.1-4 prays for further four weeks’ time for filing affidavit-in-

opposition. 

  Prayer is granted. 

  List this case on 11.06.2015.  

JUDGE 

Lam 

 

 

 

 

 

 

 

 

 

 

 



WP(C)No.112/2015 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
14.05.2015 

  

  List this case before another Bench. 

 

JUDGE 

Lam 

 

 

 

 

 

 

 

 

 

 

 

 



WP(C) No.177/2014 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
14.05.2015 

  

  Heard in part. 

Hearing will continue on 28.05.2015.  

JUDGE 

Lam 

 

 

 

 

 

 

 

 

 

 



WP(C) No.402/2014 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
14.05.2015 

  

  Issue Rule. 

  Exchange of pleadings is complete. 

  List this case for final hearing on 11.06.2015.   

 

JUDGE 

Lam 

 

 

 

 

 

 

 

 

 

 

 

 

 

 


